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lOt tbe inromaation for him. Tho praent 
stock positiOll is: about 30,/100 in Rour-
kela. 11,000 ill BhiL'li and 9,SOO in Dur .. -
pur. So far a. Rourkel" is concerned, 
Hiodustaa Steel bas deci.ted to dispose of 
it by ~.1Ii11l for tendC'rI which arc likoly 
to be fioaliwd as carly as possible. See-
in, tho ~sull or tbcsc lendcrs, Hindustaa 
Sled will decide what should be dono in 
re_ion 10 botb Bhilal and Durppur. You 
will app~Qate that the cost is rather 1Pw, 
aad therefore _ or rather Hinduslan Sceel 
Ltd. _t. to be ca~rul about the WIly in 
whK:b it should be disposed or. 

SHRI B. K. DASCHOWDRURY: It 
seems from tbe reply li_ by the boo. 
Minister that for Joaa years tote'her DO 
_meat _ made of lhe lIduai quamity 
of Karp iron arisinp that ba~ KCUmulated. 
May I k_ from tho boo. Minister whether 
any assessmelll was made in resrect of 
Bbila. aad Rourkela reaardina lhe accumo-
lalioo of tell." iron arili",s, if not whar are 
the rnsooa wby rbe officns cOlII:CfIICd did 
DOt lake 10 much in'crcst in the scrap pro-
cluc:ts h ina UDu~ '! 

SHRI MOHAN KUMARAMANGA-
LAM : I think, bocauec tbe supply position 
of pil iron is ~ry easy II prtsenl, il has 
been found difllcuh to dispose 0' those iron 
saap arisina" The prescnt rrocedure wh :cb 
Hindustan Steel is rryin. to follow i. to tnt 
il out in terms of cal/ina for 'e"derl at 
Rou,ktl" and then 10 prOCttd in tho olher 
two plants. 
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SHR. MOHAN KUMARAMANOA-
LAM: The hon. Member Is not correct in 
lIalina lhal pia iron is ,ready in demlnd 
and lhere it a .honlee. On lhe conlrary 
'''If inrormstion Is Ih31 the .upply position 
or pil iron is very easy at prOICIIt and thai 
is why tho Hind'lIlaa Sleel i. findill it 
difllcult to dispose of scrap arili.. The 
question of any conniv. ace, therefore. in 
order to be able 10 make extra profil bet_n 
oflicera and oulsiders dou DOt arist. 

SHRI SAMAR GUHA: Is it a tact 
that scrap ari,inls can be be:ler ulililOd ~y 
rcmcllinl lhom for "eol purpo_ Ind thaI 
lhey aive beller vidd Ihan rlW ore, and It 
so why a.e lhose SCf'llP ari.int' beinl di.-
posed instead of beint uHd u a raw 
ml'erlll for makin •• ,eel ? 

SHRI MOHAN KUMARAMANGA-
LAM : Oul ot lhese scrap iron Irl.ln .. in 
the Iteel plgnlA, rbnse Ihll could be c:onsumod 
within tht' I'lanl' arc so con,umed: it Is 
on I), t how I hal ""ul d not be so used III the 
plan.. a~ ofI'c~d for .. Ie oulllde ...... 
< In'~rrupti,''') 

Setlfltc ., .r New Stftll ......... 
PrhateSector 

0702. SHRI 1YOTIRMOY BOSU: 
Will the Ministor of STEEL AND MIN';S 
be p leased to Illte : 

<al wl'elher accordinl to the provisions 
of tho lndll'trill Policy Resolotion. 1956, 
Ihe tuture de\'fIOl'mcnl or Iron and Sltel 
Industry i. Iho exclusive ~spon.ibiliIY of 
GOVCrnmtnl ; 
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(b) if 10, whetber tbe RCIOlulion luis 
beeo revised ; and 

(c) if not. tbe reasons why tbe Com-
panics in Private Sector are heiDI allowed 
to build Iron and Sleel Plantl in contraven-
lion of the RelOlution ? 

THE MINISTER Of STEEL AND 
MINES (SHRI MOHAN KUMARAMAN-
GALAM) : (a) to (c). A statement is laid 
on the Table of the House. 

SIOll!menl 

The Industrial Polic-y Resolution. 1956 
included" iron and stcel" 118 an industry 
the future development of which would be 
the exclusive relponsibility of the Slate 
(Para 7 of the Resolution). It 
permitted. however. the expansion of the 
exisl ing privately owned units and visualised 
the possihlity of the cooperation of private 
enterprise being secured for the establish-
ment of new units when the national iDle-
rests so required. (Para 8) 

The Resolution also speciftcally recoa-
ni.cs the fact thnt its cateaorisation miaht 
inevitably overlap 10 some exlent and that 
too great a rillidity millht defeat the purpose 
in view. (Para 6) 

The Resolution also refers to the need 
for pr<'gressively reducing disparititl in 
industrialisation in difTeront partl of the 
country (Para IS). 

Accordingly. the manufacture of the 
basic metals, iron and steel. fram ore has 
been kept for deyelopment in the public 
sector, 

This interpretation excludes from the 
reseryatlon any Indust rial process which 
merely converts what is already one form 
of iron or steel metal to another. Any other 
interpretation could lead to unintended 
results. 

No new company in tbe private sector 
has been p~rmitted to leI up any plant 
makina steel from ore. 

Some private sector units have been 
permitted to make iron from ore, and two 

luch units are at present in operat ion. One 
of them has since been taken over by the 
Public Sector. 

SHRI JYOTIRMOY BOSU : The lenllb 
of the mini il nol quile known 10 us. Bul 
it is mini socialism that they are practi!illl. 
In respect of the mi ni steel planls. by cOD-
sider ina the arant of licence 10 certain 
private sector stccl planll, is the Govern-
ment not violatina the lpecific proVision 
lard down in tho Industrial Policy Rosolu-
tion of 1956 which say. : 

"The adoption of the locialist pat· 
tern of society as the national 
obje<:live. as weU II the need for 
planned aDd rapid development, 
require that all industries of basic 
and 8tralqic imporlanco or in the 
nature of public utility services, 
should be in the public sector ...... 
Industries in the firsl cateaory have 
been I isted in Schedule A of this 
Resolulion. All new units in these 
industries, save where their estab-
lishment in the private sector lull 
already been approved. will be set 
up only by the State." 

MR. SPEAKER: The Question Hour 
will be over, if you do not ftnish in one 
second. 

SHR! lYOTIRMOY 80SU : shall 
finish in balf a second. Does the hoD. 
Minisler IIIree with me that by aiviDg con. 
sideration to the proposals to grant licence 
to private: sec!or mini steel plants. be has 
violated the Industrial Policy Resolution of 
19511 or not 7 

SHRI MOHAN KUMARAMANGA-
LAM: I do nol .. roe. 
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